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SOME HON. MEMBERS ,"ole. 
(Interruptions ) 

MR. SPEAKER: Mr. Niren Ghosh. 
SHRt N!REN GHOSH (Dum Dum): 

What about my adjournment motion 
about the firing in Bihar in which 
two persons were killed? Even atter 
33 years of Congress rule Hindu chau-
vinism is rearing its ugly bead ... 

MR. SPEAKER: No, Sir. 

PROF. MADHU DANDAVAD 
(Rajapur): Sir, already. the Central 
Government has decided to deploy 
the military troops as well as Central 
Reserve Police in Assam because of 
the mass satyagraha in Assam. This 
is a very serious matter which will 
escalate the problem. . 

Therefore, I have given an adjourn-
ment motion and I would like to 
know whether you are admitting it or 
not. 

MR. SPEAKER: No; not allowed. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have seen you in 
your Chamber in connection with my 
Privilege Motion. 

MR. SPEAKER: 'It is under my 
consideration. 

SHRI JYOTlRMOY BOSU: I want 
halt a minute to make my submission. 

MR. SPEAKER: Let me first flnd 
out. 

DR. SUBRAKANIAltI sw AMY 
(:8oJJI.bay North .Bast).: Sir, when 
Parliament is in session, we expected 

to be lDlormed-I learn for example 
vital and important matters throu,b 
newspapers repeated!y-about the 
build-up of arms in Pakistan. I have 
liven an adjournment motion on this. 
But, you have rejected it. 

MR. SPEAKER: No, no. 
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SHRI SOMNATH CHA'M'ERJEB 
(Jadavpur): Yesterday, at Silchar 
Airport. our leader,. Shri Samar 
Mukherjee. a Member of Parliament 
of this House. was insulted and humi-
liated by the security std and staff 
of the I.A.C. This is a very serious 
matter. 

If it is something pertaining to a 
Member of Parliament, I shall have 
to see to it. 
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MR. SPEAKER: It is a party mat-
ter. How am I to decide it? 
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MR. SPEAKER: Now Papers to be 
laid. 

12.10 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICAT.ON UNI>ER MERCHANT SUlP· 
PING ACT, 1958 AND A STATEMENT FOR 

DELAY 

THE MINiSTER' OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): I beg to lay on the 
Table:-

(1) ·A copy each of the following 
Notifications (Hindi aDd English 
versions) under sub.section (3) ot 
section 458 of t~ Merchant Ship-
ping Act, 1958:-

(i) The Shipping Development 
Fund Committee (Accountants) 
Recruitment (Amendment) Rules, 
1980~ published hi Noti1lcation 
No. G.S.B. 648 in Gazette of 
India dated the 14th June, 1980. 

(iii) The Shipping Develop-
ment Fund Committee (sta1f Car 
Drivers Group.ex>' Posts) Recruit· 
ment (Second Amendment) 
Rula, 1980, published in Notift-
cation No. G.S.R. 649 in Gazette 


